Reserve Bank of India
Estate Department
Jaipur

E-Tender No.- RBl/Jaipur/Estate/370/22-23/ET/552

E-Tender for Comprehensive Annual Maintenance Contract
for maintenance of Water Purifiers installed at Main Office
Building and all residential colonies, RBI Jaipur

Part |

Techno-Commercial Bid

Note: Scanned and Signed copy of Part | need to be upload on MSTC website at relevant tender. Part 1l directly

to be submitted at MSTC.




Reserve Bank of India (RBI)

Estate Department

Jaipur

E-Tender: Part | /| Techno- commercial bid

Section | : Commercial Conditions

1.1

IName of work: RBI JAIPUR invites tender of “E-Tender for Comprehensive Annual
Maintenance Contract for maintenance of Water Purifiers installed at Main
Office Building and all residential colonies, RBI Jaipur” in two Parts from eligible
bidders. It is E-tender and service provider is MSTC. Refer Annexure | before
proceeding further.

Estimated cost of work: ¥7.64 Lakhs (inclusive of all)
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Earnest Money Deposit: Only successful bidder need to submit EMD of %15,280/-.
However, MSE firms are exempted for submission of EMD (up to10 lakh). Necessary
MSE registration certificate is needed to be uploaded along with tender. EMD amount
must be reflected in our account on and before last date and time of submission of
tender. No interest shall be paid on the said deposit.

Transaction fee of tender will be directly submitted at MSTC website

Date of start of tender: January 12, 2023

Last date and time of submission of tender: February 02, 2023 up to 1400 hours

Date and time of opening of Part | of tender: February 02, 2023 up to 1500 hours
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Date and time of opening of Part Il of the tender: Part Il will be opened on same day if
there will be no deviation submitted by the bidder. Otherwise, the Part Il will be
opened on the other date which will be communicated to bidders through email.

Contact person of clarification: Harshad Kelkar, AM (Tech- Electrical)
Mobile: 8828202902s; email ID: harshadkelkar@rbi.org.in

1.1.10, Eligibility Criteria:

I. All empaneled electrical contractor of RBI (The Bank) JAIPUR office under
sub-category 2.5 (supply of electrical gadgets); Category-lll and 1V) as well
as existing AMC vendors

AND
Il. Should be an authorized dealer/ distributor of anyone of the mentioned
reputed brands/OEMs of water purifiers like Kent/ Eureka Forbes / Alfa etc.
(Authorization letter from OEM needs to be attached)
AND
lll. Have its service setup at Jaipur for rendering services (the proof of service
setup at Jaipur such as electricity bill, telephone bill/ Rent agreement efc.
needs to be enclosed in Part | of the tender)

1.2

Tendering Process: The tender documents can be downloaded from MSTC website.
All corrigendum, addendum and further communication shall be forwarded through
email and MSTC website only. The tenders for the above work in two parts i.e. Part |
contains technical specifications & terms and conditions. Part |l contains only rates of
items. Tender shall be submitted on MSTC website (refer Annexure 1). Scan and
Signed copy of Part | will be uploaded on MSTC website and rates of Part Il will be
directly submitted at MSTC website.

1.3

Part Il (Financial bid): Part | will be opened on the date and time mention above. No
deviation will be accepted in Part | of tender. If firm puts deviation in the tender, their
tender may be out rightly rejected, or the Bank may consider deviation. Part Il will be
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opened for those bidders who qualified in Part | of the tender. Lowest quoted amount
in the Part Il will be declared L1 bidder/successful bidder and tender will be awarded.

The Bank discourages the stipulation of any addition conditions by the tenderer.
However, after opening of Part | any clarification/conditions etc. if any, will be
examined and after discussions with all the tenderers, the conditions that are
accepted to the Bank will be intimated to the tenderers. All the tenderers can quote a
percentage above or below their tendered amount already submitted in part Il. The
quoting of such as a percentage above or below their tendered amount shall have a
definite bearing on the condition/s the tenderers have to withdraw or additional benefit
liable to be received as per the condition accepted by the Bank. The letter containing
the tenderer's quoting percentage above or below their quoted tendered amount
should be submitted in sealed cover on or before date fixed to Estate Department,
subsequently and advised to the tenderers. This letter together with already submitted
tendered rate shall be called Part II, will be opened in presence of the representatives|
of firms on the due date advised.

1.4

Rates

The rates quoted in Part Il of tender shall be firm and shall include charges of GST,
levies, consumables, labour, transport, insurance, removing of debris from the site
etc. Bidders are advised to inspect the site before quoting. This is item rate tender
and all items are to be executed as directed by Technical officer deputed in the Bank.

1.5

Transaction fee is required to submit by all the intended bidders to MSTC
website. The EMD need to submit as shown above in A/c No.8692299, Account
name RBI Jaipur, IFSC Code:RBISOJPPAO1 (0=Zero) through NEFT/ Mobile
Banking/ RTGS {Intimate/ forward the transaction details to
estatedeptjaipur@rbi.org.in}. If bidder is fails to submit the EMD, tender may cancel,

and firm may be blacklisted from empanelment. EMD should be interest free and
shall be returned to unsuccessful bidders after awarding the work and EMD of L1
bidder/ successful bidder will be returned after completion of the work in all respect.
EMD shall be forfeited if the Bidder:

(i) makes misleading or false representations in the forms, statements and
attachments submitted, has suppressed any material information, details of
any legal proceedings pending in the court which might otherwise have
created any impact on the eligibility criteria; or

(i) withdraws his Bid during the period of Bid validity; or does not sign the
contract after award of Contract.

(iii)  has been blacklisted by any Government agency and the blacklisting is still
in force.

(iv)  If bidder fails to complete the work.

1.6

Validity of tender: The tenders shall be valid for acceptance by the Bank for a period
of 90 days from the date of opening of Part | of tender.

1.7

Signing of Contract Agreement

The successful bidder shall be bound to implement the Contract within 14 days from
the date of work order. The cost of necessary stamp paper (Rs 500) for execution of
the agreement shall be borne by the Bidder. The format of agreement is attached at
annexure-|l.

Time Period : NA

==
O |00

Extension of time: (before expiry of original date of completion)

NA

1.10

Safety and statutory measures: The bidder shall take all safety measure during the
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execution of the work. The Bank will not accept any liability for any mishap / accident
caused while working. The bidder shall indemnify and keep indemnified the Bank
against all losses and claims, damages or compensation for breach of any provision
of the Payment of Wages Act,1936 Minimum Wages Act 1948, Contract Labour
(Regulation and Abolition) Act,1970, Payment of Bonus Act 1965 amended till date or
any other labour law/statute in force in this regard.

Cleanliness: All debris shall be disposed of by the bidder as per the rules and
regulation of local authorities concerned beyond the property limits and the site shall
be kept free of safety/ fire hazards.

Security Deposit: NA

Performance Bank Guarantee: NA.

Non-Disclosure clause: The Bidder shall not disclose directly or indirectly any

information, materials and details of the Bank's infrastructure/systems/equipment etc.,
which may come to the possession or knowledge of the Bidder during the course of
discharging its contractual obligations in connection with this agreement, to any third
party and shall at all times hold the same in strictest confidence. The Bidder shall
treat the details of the contract as private and confidential, except to the extent
necessary to carry out the obligations under it or to comply with applicable laws. The
Bidder shall not publish, permit to be published, or disclose any particulars of the
works in any trade or technical paper or elsewhere without the previous written
consent of the Employer. The Bidder shall indemnify the Employer for any loss|
suffered by the Employer as a result of disclosure of any confidential information.
Failure to observe the above shall be treated as breach of contract on the part of the
Bidder and the Employer shall be entitled to claim damages and pursue legal
remedies. The Bidder shall take all appropriate actions with respect to its employees
to ensure that the obligations of non-disclosure of confidential information under this|
agreement are fully satisfied. The Bidder's obligations with respect to non-disclosure
and confidentiality will survive the expiry or termination of this agreement for whatever
reason.

1.15

Sexual Harassment:

The Bidder / Agency shall comply with the provisions of “the Sexual Harassment of]
women at workplace (Prevention, Prohibition and Redressal) Act, 2013”. In case of]
any complaint of sexual harassment against its employee within the premises of the
bank, the complaint will be filed before the Internal Complaints Committee constituted
by the Bidder / Agency and the Bidder/Agency shall ensure appropriate action under
the said Act in respect to the complaint. The bidder shall be responsible for educating
its employees about prevention of sexual Harassment at workplace and related
issues.

(i) Any complaint of sexual harassment from any aggrieved employee of the bidder
against any employee of the Bank shall be taken cognizance of by the Regional
Complaints Committee constituted by the Bank.

1.16

Termination of Contract by the Employer

If the Contractor being an individual or a firm commits any “act of insolvency”,
or shall be adjudged an insolvent or being an Incorporated Company shall have
an order for compulsory winding up made against it or pass an effective
resolution for winding up voluntarily or subject to the supervision of the Court
and the Official Assignee of the Liquidator, in such acts of insolvency or winding
up, as the case may be, shall be unable, within seven days after notice to him

requiring him to do so, to show the reasonable satisfaction of the Employer that




he is able to carry out and fulfil the Contract and to give security therefor, if so
required by the Employer.

Or if the Contractor (whether an individual, firm or Incorporated Company) shall
suffer execution or other process of Court attaching property to be issued
against the Contractor,

Or shall suffer any payment under this Contract to be attached by or on behalf
of any of the creditors of the Contractor,

Or shall assign or sublet this Contract without the consent in writing of the
Employer first had obtained,

Or shall charge or encumber this Contract or any payments due or which may
become due to the Contractor hereunder,

Or if the Employer determine that the Contractor

(i) has abandoned the Contract, or

(i) has failed to commence the works, or has without any lawful excuse)
under those Conditions suspended the progress of the works for 14
days after receiving from the Employer notice to proceed, or

(iii) has failed to proceed with the works with such due diligence and failed
to make such due progress as would enable the works to be completed
within the time agreed upon, or

(iv) has failed to remove materials from the site or to pull down, and replace
work for seven days after receiving written notice that the said materials
or work were condemned and rejected by the Employer under these
Conditions or

(V) has neglected or failed persistently to observe and perform all or any of
the acts, matters or things by this Contract to be observed and
performed by the Contractor for seven days after written notice shall
have been given to the Contractor requiring the Contractor to observe or
perform the same.

Then and in any of the said cases, the Employer may notwithstanding any previous
waiver, after giving seven day’s notice in writing to the Contractor, determine the
Contract and liabilities of the Contractor, the whole of which shall continue in force
fully as if the Contract had not been so determined, and as if the works subsequently
executed had been executed by or on behalf of the Contractor and further, the
Employer by his agents or servants may enter upon and take possession of the works|
and all plant, tools, scaffoldings, machinery and materials lying upon the premises or|
the adjoining lands or roads, and use the same as his own property or may employ|
the same by means of his servants and workmen in carrying on and completing the|
works or by employing any other Contractor or other person or persons to complete
the works, and the Contractor or other person or persons employed for completing
and finishing or using the materials and plant for the works. when the works shall be
completed or as soon thereafter as convenient, the Employer shall give a notice in
writing to the Contractor to remove his surplus materials and plant, and should the
Contractor fail to do so within a period of twenty days after receipt thereof by him, the




Employer may sell the same by public auction, and give credit to the Contractor for
the net amount realized. The Employer shall thereafter ascertain in writing under his|
hand what (if anything) shall be due or payable to, or by the Employer, for the value of
the said plant and materials so taken possession of by the Employer and the expense
or loss which the Employer shall have been put to in procuring the works to be
completed, and the amount, if any, owing to the Contractor and the amount which
shall thereupon be paid by the Employer to the Contractor or by the Contractor to the|
Employer, as the case may be, and the decision of the Employer shall be final and
conclusive between the parties.

1.17

Termination of Contract by Contractor
If payment of the amount payable by the Employer shall be in arrears and unpaid for|
thirty days after notice in writing requiring payment of the amount as aforesaid shall
have been given by the Contractor to the Employer or if the Employer shall repudiate
the Contract, or if the works be stopped for three months under the order of the
Employer or by any injunction or other order of any Court of Law, then and in any of
the said cases, the Contractor shall be at liberty to determine the Contract by notice in
writing to the Employer and he shall be entitled to recover from the Employer,
payment for all works executed and for any loss he may sustain upon any plant or
materials supplied or purchased or prepared for the purpose of the Contract. In
arriving at the amount of such payment, the net rates contained in the Contractor’s
original Tender shall be followed, or where the same may not apply, valuation shall be|
made in accordance with Clause 1.22 hereof.

1.18

Insurance: The contractor shall take all insurances at his cost to cover all kinds of
risks from the time the equipment /materials leave the manufacturer's works till
handing over work to the Bank, in the joint names of the Bank and the contractor and
it shall cover the following risks.

a) work man compensation for working men

b) Third party liability (@10% of contract cost of work per accident

maximum for 3 period)

c) Contractor’s all risk policies for contract value
Note : These policies shall be valid during the entire contract period and shall be
submitted prior to obtaining any permission to work at site. If the contractor does nof
provide these policies, the Bank reserves the right to take the above insurance
policies themselves and/or recover the cost thereof from the bill of the contractor.

1.19

Payment Condition:

(@) 25% of the contract amount will be paid at the end of each quarter on
certification of the bill from technical officer. However, amount will be
paid as per the actual number of water purifier units for which CAMC
was undertaken by tenderer only after submission of service reports
duly signed by resident /caretaker.

(b)  All bill is liable to deduct TDS@1% or 2% of contract amount (1% in case of
individual firm and 2% for company) and 1% of contract value each of TDS
on CGST and SGST or 2% of contract value for TDS on IGST.

(c) Bill will be paid within 15 days from the date of submission to the Bank duly
completed in all respects.

(d)  The Employer shall have power to withhold any payment if the works or any

parts thereof are not being carried out to his satisfaction.




1.20

At any time after acceptance of the tender, the Employer shall, for any reasons
whatsoever, not require the whole or any part of the works to be carried out, the
Employer shall give notice in writing to the Contractor who shall have no claim to any
payment of compensation or otherwise whatsoever on account of any profit or
advantage which he might have derived from the execution of the whole works.

1.21

Extra Iltem: The quantity of the water purifiers mentioned in the tender are indicative
and may vary (increase/decrease) as per actual site conditions. However, the
contractor shall be paid as per the number of units serviced and associated duly|
signed service reports attached with the invoice.

1.22

Prices for extra etc. ascertainment of

The Contractor may, when authorized by Employer, add to, omit from, or vary the
works shown upon the drawings, or described in the Specification, or included in the
Schedule of Quantities, but the Contractor shall make no addition, omission or]
variation without such authorization or direction. A verbal authority or direction by the
Employer shall, if confirmed by him in writing within seven days, be deemed to have
been given in writing.

No claim for any extra shall be allowed unless it shall have been executed with the
concurrence of the Employer as herein mentioned. Any such extra is herein referred
to as authorized extra and shall be made in accordance with the following provisions.

(@) The net rates or prices in the original tender shall determine the
valuation of the extra work where such extra work is of similar character and executed
under similar conditions as the work priced therein.Rates for all items, wherever
possible, should be derived out of the rates given in the Priced Schedule of
Quantities.

(b)  The net prices of the original tender shall determine the value of the
items omitted, provided if omissions vary the conditions under which any remaining
items of works are carried out, the prices for the same shall be valued under sub-
clause (c) hereof.

(c)  Where the extra works are not of similar character and/or executed
under similar conditions as aforesaid or where the omissions vary the conditions
under which any remaining items of works are carried out or if the amount of any
omission or additions relative to the amount of the whole of the Contract works or to
any part thereof shall be such that in the opinion of the Employer the net rate or price
contained in the Priced Schedule of Quantities or tender or for any item of the works
involves loss or expense beyond that reasonably contemplated by the Contractor or is
by reason of such omission or addition rendered unreasonable or inapplicable, the
Employer shall fix such other rate or price as in the circumstances he shall think
reasonable and proper based on the rate analysis (with supporting documents)
submitted by the contractor taking establishment costs, overheads and profit @ 15%.

(d)  Where extra work cannot be properly measured or valued, the
Contractor shall be allowed day work that in which the work has been executed.
prices at the net rates in accordance with the local day work rates and wages for the
district, provided that in either case vouchers specifying the daily time and materials|
employed, be delivered for verification to the Employer at or before the end of the
week following.

1.23

Removal of improper works:
The Employer shall, during the progress of the works, have power to order in writing
from time to time the removal from the works within such reasonable time or times, as|




may be specified in the order, of any materials which in the opinion of the Employer
are not in accordance with the Specifications or the instructions contract, the
substitution of proper materials, and the removal and proper re-execution of any work|
executed with materials or workmanship not in accordance with instruction, and the
Contractor shall forthwith carry out such order at his own cost. In case of default on
the part of the Contractor to carry out such order, the Employer shall have the power
to employ and pay the other persons to carry out the same, and all expenses
consequent thereon, or incidental thereto shall be borne by the Contractor, or may be
deducted by the Employer from any moneys due, or that may become due, to the
Contractor.

1.24

Special Condition:
Increase in CMAC amount:

1. Comprehensive Annual Maintenance Contract (CAMC): The tenderers shall
quote charges in part Il for comprehensive annual maintenance service for one
year. The rates for the CAMC will be fixed for one year and amount shall be
paid on quarterly basis on rendering satisfactory service. The CAMC may be
renewed for a further period of two years, on yearly basis, subject to rendering
satisfactory services.

The increase in in CAMC amount shall be calculated as per the formula given below:
AC = AP [(0.3 X (EPIC/ EPIP) +0.7 x (CPIC / CPIP)]
AC= The contract amount for the current year (excluding taxes)
AP = The contract amount for the previous year (excluding taxes)
EPIC =Wholesale Price Index for water purifiers 6 months prior to the
commencement date of contract for the current year.
EPIP= Wholesale Price Index for water purifiers 6 months prior to the
commencement date of contract for the previous year (year of installation).
CPIC= Consumer Price Index for Industrial Workers (All India Average) 6 months
prior to the commencement date of contract for the current year.
CPIP= Consumer Price Index for Industrial Workers (All India Average) 6 months|
prior to the commencement date of contract for the previous year (year of
installation).

2. No extra Labor charge shall be paid by the Bank for any course of the work
included in scope of tender and, as instructed by the Bank’s Engineer.

3. Quoted price shall be inclusive of all statutory components, minimum wages,
bonus, ESIC as applicable, any other charges etc.

4. The CAMC quarterly report, service reports shall be submitted to the Bank
along with the Bill within the 15 days from the completion of the quarter.

5. The payment of the bill be processed on pro rata basis on production of the
service reports including the report indicating change of filter duly signed by the
user.

6. The firm is advised to deploy either one or two technicians on regular basis in
the colony for surviving of units and attending complaints instead of frequently
replacing them in view of security as well as keeping them familiarize with the
nature of work in the colony. Moreover, physically fit, well trained, literate, well
mannered, disciplined, and honest personnel shall be deployed. Every employee|
so engaged by the agency shall wear company I-Card, having firm’s name and
logo, shoes/sandals and bearing his/her name, while on duty. These are to be

provided by the agency at its own cost.




7.

Intended tenderer can inspect the site and get themselves acquainted with
condition before quoting the rates.

Date Signature of the firm
(By a person holding the Authority/Power of
Place Attorney)
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Section-ll
Details to be filled by Tenderer

A. Checklist for fulfilling eligibility criteria

Sr.No Descriptions Submitted Yes/NO

1 Authorization letter from OEM attached

3 Proof of service set up at Jaipur attached

B. Service set up details in Jaipur:

Note : All the details must be filled in the tender documents only no separate annexure will be
accepted. Only Submit documents in support of details filled above.

Signature of Tenderer with stamp/Date
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Section-lll (Scope of the work)

Name of work: The comprehensive Annual Maintenance Contract for maintenance of
Water Purifiers (RO/UV/RO+UV with or without storage) installed at Main Office
Building and residential colonies (2 nos), Gandhinagar RBI Jaipur

Scope of work:
This is a labor as well as material-oriented contract. The details and quantity of water
purifiers are mentioned in section-1V.
The number of UV water purifier may increase and decrease during the currency of
contract. However, payment will be made on prorate basis as per actual number of
water purifier. The tenderer needs to attend complaints within 24 hours after lodging
the complaint over telephone. CAMC amount include all parts of UV/RO+UV water
purifier and labor charges.

SERVICE COVERED BY THE CONTRACT CHARGES ARE AS FOLLOWS:

1. Four periodical service visits per year during the period of contract mentioned
overleaf, when the purifier / Attachment will be thoroughly checked, cleaned,
serviced, and adjusted.

2. Any additional visits during the contract period, as and when required, will be
made in the event of any breakdown / malfunctioning of the equipment, on
intimation in this regard by the customer without any additional cost

3. Attending to any number of breakdown calls within a reasonable time with a
maximum lag of up to 24hrs .

4. Replacement of filter candle sediment filter, pre carbon, post carbon filter
and membrane as applicable every year during service contract period
without any additional cost.

5. Replacement of worn-out / exhausted parts, including Ultraviolet Lamp
with new / rectified spares during the periodical servicing or breakdown
visits during the service contract period.

6. Replacement of Pre carbon filter in RO+UV will be made twice per year
for water softener and iron remover and as recommended by OEM.

7. Maintain a register/ checklist of defects reported and all calls for breakdown is
to be noted in the register of the person reporting the defect.

8. A separate service report booklet (triplicate copy) needs to be maintained for|
attending breakdown complaints apart from the routine preventive
maintenance One copy of such report duly signed by caretaker /resident shall
be submitted to the Bank along with the invoice at the end of each quarter.

9. The routine preventive maintenance checklist needs to be maintained
separately in suitable format and needs to be submitted along with invoice.

10.To disconnect and dismantling the units and keep in safe custody during
the work of renovation of flat as well as reconnecting and reinstalling it
after the completion of renovation work.

11.No extra cost will be paid for any part of water purifier, PCB (Printed Circuit
Board), membrane, filters, including plastic body, storage tank, washers
nozzles, taps, pipes etc. and will be replaced / repaired free of cost.
12.All faulty parts of UV/RO+UV water purifiers shall be taken by the firm after
verifying them from caretaker and with the permission of Bank’s authority and
may be disposed of as per the rules and regulation of local authorities
concerned beyond the property limits and the site shall be kept free of safety
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fire hazards.

The said contract shall not cover visits/replacement of parts under the following
circumstances:

(a) Damage caused to the equipment due to floods, fire, accidental damages, riot,
breakage, pest, misuse, improper or negligent use, tampering and leakage from pipe
etc.

(b) Damage caused to the equipment due to failure to observe the operating
instructions and precautions as mentioned in User's Manual or work carried out by
non-authorized persons.

(c) Defects due to use of non-recommended spares.
Penalty: If firm is not able to rectify the fault of water purifier within 24 hours of

lodging the complaint and complainant report the incident in written than penalty of
100/- per complaint shall be imposed and shall be deducted from the bill.

Date Signature of the firm
(By a person holding the Authority/Power of
Place Attorney)
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Section-IV (Un-priced financial- bid/ Part-Il)

Comprehensive Annual Maintenance Contract (CAMC) for maintenance of
Water Purifiers installed at Main Office Building and all residential colonies,
RBI Jaipur

Rate
3;'. Description Qty | Unit yF::arr Amount
(in Rs)
Charges for all-inclusive comprehensive
annual maintenance contract for the
following type Water Purifiers
(Make of existing units- Kent, Aquaguard
eureka forbes, Alfa, Usha) To be filled in Part-II
1 | Water Purifier UV without storage 170 | Nos
2 | Water Purifier UV+RO 121 | Nos
3 | Water Purifier UV with storage 39 | Nos

All rates shall be quoted in Indian Rupees only.

Rates shall be inclusive of all charges, taxes, GST as applicable.

Signature and seal of the contractor with date
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Annexure |

Important instructions reqgarding e-tender

This is an e-procurement event of Reserve Bank of India, JAIPUR. The e-procurement
service provider is MSTC Limited.

You are requested to read and understand the Notice Inviting E-Tender and subsequent
Corrigendum, if any, before submitting your online tender. Tenderers who do not comply
with the conditions with documentary proof (wherever required) will not qualify in the
Tender for opening of price bid.

1. | Process of E-tender :

A) Registration: The process involves vendor’'s registration with MSTC e-
procurement portal which is free of cost. Only after registration, the vendor(s) can
submit his/their bids electronically. Electronic Bidding for submission of Techno-
Commercial Bid as well as Price Bid over the internet will be done. The Vendor
should possess Class lll signing type digital certificate. Vendors are to make their
own arrangement for bidding from a P.C. connected with Internet. MSTC/RBI,
JAIPUR is not responsible for making such arrangement. (Bids will not be recorded
without Digital Signature).

SPECIAL NOTE: THE PRICE BID AND THE COMMERCIAL BID HAS TO BE
SUBMITTED ON-LINE ONLY AT www.mstcecommerce.com/eprochome/rbind

1). Vendors are required to register themselves online  with
www.mstcecommerce.com—  e-Procurement—PSU  /govt depts—  RBI
JAIPUR—Register as Vendor Filling up details and creating own user id and
password— Submit.

2). Vendors will receive a system generated mail confirming their registration in
their email which has been provided while filling the registration form.

In case of any clarification, please contact MSTC/RBI, JAIPUR, (before the
scheduled time of the e-Tender).

Contact person (MSTC):

1) Helpline MSTC

011-32068276, 033-23400020/21/22, 033-35013220/21/22

2) Shri Sumit Chakraborty (Deputy Manager, NRO)- smohanta@mstcindia.co.in



https://www.mstcecommerce.com/eprochome/rbind
https://www.mstcecommerce.com/
mailto:smohanta@mstcindia.co.in

15

3) Shri Vikas Agrawal (Assistant Manager)- vagrawal@mestcindia.co.in
Contact person (RBI, Jaipur)

Shri Harshad Kelkar, Assistant Manager (Electrical), Estate Department
MOB: 8828202902

B) System Requirement:

i)  Windows XP-SP3 & above/Windows 7 Operating System

i) |E-7 and above Internet browser.

iii) Signing type digital signature

iv) JRE 7 update 9 and above software to be downloaded and installed in the
system.

To enable ALL active X controls and disable ‘use pop up blocker under
Tools—Internet Options— custom level

For more details, vendor may refer to the Vendor Guide and FAQ available at
www.mstcecommerce.com/eprochome.

(A) Part | Techno-Commercial bid will be opened electronically on specified date and
time as given in the NIT.

(B) Part 1l Price bid will be opened electronically of only those bidder(s) whose Part |
Techno-Commercial Bid is found to be Techno-Commercially acceptable by RBI,
JAIPUR. Such bidder(s) will be intimated date of opening of Part Il Price bid, through
valid email confirmed by them.

Note:

The tenderers are advised to offer their best possible rates. There would generally
be no negotiations hence please submit your most competitive prices while
submitting the price bid. However in case the lowest rate appears to be reasonable
taking into account the prevailing market conditions, the order may be awarded to
the lowest bidder and if the rate is still considered high, action as per prevailing
instruction/guideline shall be taken.

All entries in the e-Tender should be entered in online Technical & Commercial
Formats without any ambiguity.

Special Note towards Transaction fee: PAYMENT OF Transaction fee is online on
MSTC site

After making the payment for transaction fee, the vendor should enter the
transaction fee details by using the “Transaction Fee entry” Link under “My Menu” in
the vendor login. Here the vendor may select the particular e-Tender in which they
want to participate by clicking on the tick box at the right and then Clicking on the
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“Submit” Button at the bottom Of the page. Then the page appears where the
vendors are required to fill up the transaction details, namely the UTR No, Date Of
Transaction, And the Remitting Bank in the given fields and then clicking on the
“Confirm” Button.

NOTE : The bidders should submit the transaction fee well in advance before the
last date of submission of e-Tender as they will be activated for bid submission only
after receipt of transaction fee by MSTC.

Vendors are advised not to deposit cash in bank as it becomes difficult to ascertain
the details of the remitter from such cash transactions.

Contact Details :

Shri Umesh Shri Vikas Agrawal
Deputy Manager (NRO) Assistant Manager
Email: umesh@mstcindia.co.in Email-vagrawal@mstcindia.co.in

Landline-01132068276

Bidders may please note that the transaction fee should be deposited by debiting the
account of the bidder only; transaction fee deposited from or by debiting any other
party’s account will not be accepted. Transaction fee is non-refundable.

In case of failure to make payment towards Transaction fee for any reason, the
vendor, in term, will not have the access to online e-tender.

Vendors are instructed to use Upload Documents link in My menu to upload
documents in document library. Multiple documents can be uploaded. Maximum size
of single document for upload is 5 MB.

Once documents are uploaded in the library, vendors can attach documents through
Attach Document link against the particular e-Tender. Please note that if the
documents are not attached to any e-Tender, the same cannot be downloaded by
RBI JAIPUR and it will be deemed that the vendor has not submitted the documents.
For further assistance please follow instructions of vendor guide.

All notices and correspondence to the bidder(s) shall be sent by email only during
the process till finalization of e-Tender by RBI, JAIPUR as well as by MSTC (e-
procurement service provider). Hence the bidders are required to ensure that their
email address provided is valid and updated at the stage of registration of vendor
with MSTC (i.e. Service Provider). Bidders are also requested to ensure validity of
their DSC (Digital Signature Certificate).

(i) Please note that there is no provision to take out the list of parties downloading
the e-Tender document from the web site mentioned in NIT. As such, bidders are
requested to see the web site once again before the due date of e-Tender opening
to ensure that they have not missed any corrigendum uploaded against the said e-
Tender after downloading the e-Tender document. The responsibility of downloading
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the related corrigenda, if any, will be of the bidders only.

(i) No separate intimation in respect of corrigendum to this NIT (if any) will be sent
to tenderer (s) who have downloaded the documents from web site. Please see
website www.mstcecommerce.com/eprochome/rbind of MSTC Ltd.

E-tender cannot be accessed after the due date and time mentioned in NIT.

Bidding in e-tender

a)

b)

g)

Bidder(s) need to submit necessary EMD, E-Tender fees (If ANY) and
Transaction separately for the e-tender. Transaction fees if any are non-
refundable. No interest will be paid on EMD. EMD of the unsuccessful
bidder(s) will be refunded by RBI, JAIPUR.

The process involves Electronic Bidding for submission of Techno
Commercial Bid as well as Price Bid.

The bidder(s) who have submitted the above fees can only submit their
Techno Commercial Bids and Price Bid through internet in MSTC website
www.mstcecommerce.com — e-procurement — PSU /Government
Departments —RBI JAIPUR Login —My menu— Auction Floor Manager—
live event —Selection of the live event— Techno Commercial Bid.

The bidder should allow to run an application namely en Apple by accepting
the risk and clicking on run. This exercise has to be done twice immediately
after reaching the bid floor. If this application is not run then the bidder will not
be able to save/submit his bid. (for details refer vendor guide & FAQ).

First the vendor needs to fill up the Commercial specification if any and save
it. Then the vendor should fill up the Techno-commercial bid. After filling the
Techno-Commercial Bid, bidder should click ‘save’ for recording their Techno-
Commercial bid. Once the same is done, the Price Bid link becomes active
and the same has to filled up and then bidder should click on “save” to record
their price bid. Then once both the Techno-Commercial bid & price bid has
been saved, the bidder can click on the “Final Submission” button to register
their bid

NOTE: - After clicking the final submission two more options will show
up, “Withdraw bid” and “Delete bid”. If the vendor wants to withdraw its
bid permanently then they should click withdraw bid link. He/she will
not be able to bid again. If the vendor wants to delete the bid after final
submission and re submit the bid then he/she should click delete bid
and resubmit the same and again click final submission.

In all cases, bidder should use their own ID and Password along with Digital
Signature at the time of submission of their bid.

During the entire e-tender process, the bidders will remain completely
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anonymous to one another and also to everybody else.

h) The e-tender floor shall remain open from the pre-announced date & time and
for as much duration as mentioned above.

i) All electronic bids submitted during the e-tender process shall be legally
binding on the bidder. Any bid will be considered as the valid bid offered by
that bidder and acceptance of the same by the Buyer will form a binding
contract between Buyer and the Bidder for execution of supply/work. Such
successful tenderer shall be called hereafter SUPPLIER/CONTRACTOR.

j) It is mandatory that all the bids are submitted with digital signature certificate
otherwise the same will not be accepted by the system.

k) Buyer reserves the right to cancel or reject or accept or withdraw or extend
the tender in full or part as the case may be without assigning any reason
thereof.

) No deviation of the terms and conditions of the e-Tender document is
acceptable. Submission of bid in the e-tender floor by any bidder confirms his
acceptance of terms & conditions for the e-Tender.

m) Unit of Measure (UOM) is indicated in the e-tender Floor. Rate to be quoted
should be in Indian Rupee as per UOM indicated in the e-tender floor/tender

document.

10. | Any order resulting from this open e-tender shall be governed by the terms and
conditions mentioned therein.

11. | No deviation to the technical and commercial terms & conditions are allowed.

12. | RBI, JAIPUR has the right to cancel this e-tender or extend the due date of receipt
of bid(s) without assigning any reason thereof.

13 | The online e-Tender should be submitted strictly as per the terms and conditions
and procedures laid down in the website
www.mstcecommerce.com/eprochome/rbind of MSTC Ltd.

14. | The bidders must upload all the documents required as per terms of NIT. Any other
document uploaded which is not required as per the terms of the NIT shall not be
considered.

15 | The bid will be evaluated based on the filled-in technical & commercial formats.

16. | The documents uploaded by bidder(s) will be scrutinized. In case any of the

information furnished by the bidder is found to be false during scrutiny, EMD of
defaulting bidder(s) will be forfeited. Punitive action including suspension and
banning of business can also be taken against defaulting bidders.
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Summery for procedure:

Screenshot of the screen:

There are three covers:

Envelop 1: need to be agreed
Envelop 2 (Cover2): need to be agreed

Cover 3 (price bid): 1. Download the excel sheet. 2. Fill the rate and upload again
without changing the name.

There is one link of Upload Docs. Please upload signed tender on Envelop 1 and
Envelop 2. Excel Sheet will be uploaded again on Price bid.

Please remember you have to upload the excel sheet two places
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Annexure Il

PR (TPhd HfdereR )
ARTICLES OF AGREEMENT (for successful bidder)
(On the Rs 500/- stamp paper)
I8 Ul Sy YRdE ﬁT:rq‘ %, TOR) S9F a6 db Hel AW (
3R ¥ Tur R ®l) 3Hb dIE" ShaR "

FHel o e d e ar

ARTICLES OF AGREEMENT made the day of

between the Reserve Bank of India, Jaipur (hereafter called “The Bank”) of the one
part and (thereinafter
called “the Contractor”) of the other part.

( )
3R forT T4 B 1 faRRIy o He |

WHEREAS The Bank is desirous of

(

) and has caused specifications describing the

works to be done.

3R Iad fafRyarsfit & SR, AET R Y@IfEl &1 e R a1 wiical &t 3R ¥
FHIER fbU U B

AND WHEREAS the said specifications, the Schedule of Quantities and drawings
have been signed by or on behalf of the parties hereto.

3R ShER H TP 3N Ifcafad U aul IR DI ST 9UT 3 B Ud (PFe)
g M At $T T “Iad U el T 3) & A Iad e & <A 7T R/
Iad fafce & o aftfa aur ufvomy ot S 7 wfthiferd At ord o 398 Ay o
F IR feare s T oot R R 1 T oy AR W, S I e 27 g (B
TG AN “Iad &b B! AR FHal 141 §) Femfed &1 WieR far gl

AND WHEREAS the Contractor has agreed to execute upon the subject to the
Conditions set forth herein and to the Conditions set forth in the Special Conditions
and in the Schedule of Quantities and Conditions of Contract (all of which are
collectively hereinafter referred to as “the said Conditions”) the works shown upon
the said drawings and/or described in the said specification and included in the
Schedule of Quantities at the respective rates therein set forth amounting to the sum
as therein arrived at or such other sum as shall become payable thereunder
(hereinafter referred to as ‘the said Contract Amount’)
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39 3T 91d R 9 e T ggafa ©:
NOW IT IS HEREBY AGREED AS FOLLOWS:

1

39d Tral § Ay saftrt & iR yomelt ¥ 97 3% 31 AR & dedt Shar
JFd A W YT 3 31T 3R Iad 3@l | afid 9uT Iad fafd=n wd
gfedmon @t et § Ifcarad At wrf fAsmfed S iR @R SN
consideration of said Contract Amount to be paid at the times and in the
manner set forth in the said conditions, the Contractor shall upon and
subject to the said Conditions execute and complete the work shown upon
the said Drawings and described in the said Drawings and described in
the said Specifications and the Schedule of Quantities.

d% SheR B Iad Tdl § Y srafdat § qur 399 Py vonel § I9d 3%
o1 AF 7 Ut PIg 37 AT, S T BY ST, 37T ST The Bank shall pay

the Contractor the said Contract Amount, or such other sum as shall
become payable, at the times and in the manner specified in the said
conditions.

3Jad Al B 3R 396 TRRIP &I 39 HIR & U & 1Y ST ST 9T 39
PR T IR Ue Iad Ud! BT UL YA B, T-3THT 3P
AR JUT I9H Ifafed wdf & T U SR ¥ PRIR HT AwreT

I The said Conditions and Appendix thereto shall be read and
construed as forming part of this agreement and the parties hereto shall
respectively abide by, submit themselves to the said Conditions and
perform the agreements on their part respectively in the said Conditions
contained.

ggH Iffd T, HIR 3R UaE 39 Ifder & 3MYR AF SR The

plans, agreement and documents mentioned herein shall form the basis of
this Contract.

gg dfdar 9 @ Rufka teged IR #1 Ifder & 3R 7 & Beax o @t
RIECARERSS| g o

" P HeY H PTI B URT DA D1 WGl § ordh 1074 &1 BT ST quUT JHUTH
ofaon & Iffed o R a1 Iad Tal § [y o W axqa: feww
T AETST & SHR G &I ST IThis Contract is neither a fixed/

Lump sum Contract nor a Piece work Contract but is a Contract to carry
out the

13

” to be paid for according to actual measured
quantities at the rates contained in the Schedule of Rates and Probable
quantities or as provided in the said Conditions.

3IeY H e 3UR ddher &I Kida At Gt Sl gq arfore giaem ag4
FAI gl T TH BRIl o TR1 §H & a1g GlaRl, B 311fE 31 g3 JHuH &l
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3% &A1 8RTI The Contractor shall afford every reasonable facility for
the carrying out of all works relating to civil works and other ancillary
works in the manner laid down in the said Conditions, and shall make
good any damages done to walls, floors etc. after the completion of such
works.

I 39 orgeY § 31 [ Qg & 16y TraTe S A feet o 7 B
SIgA T g2 UG S1a7 3R &1 &1 Udhid Bl da- &1 SfHR AT g

The Bank reserves to itself the right of altering the Drawings and nature of
the work by adding to or omitting any items of work or having portions of
the same carried out without prejudice to this contract.

T &1 39 3184 & HEAYUl HR& & &Y H HHT ST, 3R ShaR Tz
&I Y & qRd a1E 1 ARG B SR o’} 8 & 7 1 & are o oft
a1e 7 81 <1 TS 2l ud wH R & way & SguR &) 1 3af & SER
BTd guf B U IHY fawaR & wrae & 3¢ 3

Time shall be considered as one of the important factor of this Contract,
and the Contractor hereby agrees to commence the work soon after the
site is handed over to him or from 14 day after the day of issue of formal
works order as provided for in the said Conditions, whichever is later, and
to complete the entire work as provided in said condition, subject
nevertheless to the provisions for extension of time.

39 Y P dgd o gRI GH YA Pad SR H fbT ST |

All payments by The Bank under this Contract will be made only at Jaipur.

10

T UG ¥ IS a1 fdt Hf R ¥ Id 811 arad 9t faaral & SagR o
I AT ST 3R 3961 FAue Fad SR § e & ot SfIeR &
RS

All disputes arising out of or in any way connected with this agreement
shall be deemed to have arisen at Jaipur and only Courts in Jaipur shall
have jurisdiction to determine the same.

11

29 Jifaer & fafid oiel &l SheR A Ug foran § 9u1 3= qul U 3§ gag fora

%I That the several parts of this Contract have been read by the
Contractor and fully understood by the Contractor.

12

R-UBCIHRU TE dPhaR d & gHAmE! Grel/Honedi/SUbRul i &
TIe a1 e T I farat Hft STHeRT, IRl SR faavor &1 fart diaR e
DI FANT Tl B, S 3T JHSd & Gy T 3 Ifdaretsd il &
fideT & SR SHER & Hool T I & TR 3T Thdll 8, 3R 8 THT T R
Iy WM | ShaR RYard $9d dgd aiRidl I R HIA AT AR, B! bl
U7 HR & [ A ST & 3faral $eY o fqaRur &l 3R
Y=g AT SdhaR fHaiear & e faRaa ggafd & fomr fard ot R
gl dh-1D! O T 3= S8l R Bl o fobat o faavor &1 o, Ta1iRid
B DI 3R 8l &l ShaR bl off MU SHGRT & hciprul &
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gRUmTAaR=T faiaar &1 g1 aral fardt ot Jova & forg e &1 erfagfd
HAT| ITYFd BT U B H Bl Bl SHaR Bl AR I HIEY BT
ICY HFT STU 3R e JHAM &1 &1dT & 3R BT STAR] Bl
3T I BT THER BT SHER AUH HHARA! & Aeg IH IFId HRars
HAT i T8 AT foar off Top [ 59 T & dgd Tu-1g Jasif &1
THCIHRUN 7 PR & Gl G o8 I UG 81 | IR-UBCIHROT IR TGl
& &Y T IheR & i@ Tt off RO T 39 JHId DI JHI a1 59
U & IR & &g ot &9 /A

Non-Disclosure clause: The Contractor shall not disclose directly or
indirectly any information, materials and details of the Bank's
infrastructure/systems/equipment etc., which may come to the possession
or knowledge of the Contractor during the course of discharging its
contractual obligations in connection with this agreement, to any third
party and shall at all times hold the same in strictest confidence. The
Contractor shall treat the details of the contract as private and confidential,
except to the extent necessary to carry out the obligations under it or to
comply with applicable laws. The Contractor shall not publish, permit to be
published, or disclose any particulars of the works in any trade or
technical paper or elsewhere without the previous written consent of the
Employer. The Contractor shall indemnify the Employer for any loss
suffered by the Employer as a result of disclosure of any confidential
information. Failure to observe the above shall be treated as breach of
contract on the part of the Contractor and the Employer shall be entitled to
claim damages and pursue legal remedies. The Contractor shall take all
appropriate actions with respect to its employees to ensure that the
obligations of non-disclosure of confidential information under this
agreement are fully satisfied. The Contractor's obligations with respect to
non-disclosure and confidentiality will survive even after the expiry or
termination of this agreement for whatever reason.

13

I IdTed B AHUTH Tt IS Prevention of Sexual harassment
clause/

The contractor/Agency shall be solely responsible for full compliance with
the provision of “the sexual Harassment of women at work place
(Prevention, Prohibition and Redressal) Act 2013”. In case of any
complaint of sexual harassment against its employee within the premises
of Bank, complaint will be filed before the Internal complaint committee
constituted by the Contractor/Agency and the Contractor/Agency shall
ensure appropriate action under the said Act in respect to the complaint.
Any complaint of sexual harassment from any aggravated employee of the
contractor against any employee of the Bank shall be taken cognizance of
by the Regional Complaints Committee constituted by the Bank. The
Contractor shall be responsible for any monetary compensation that may
need to be paid in case the incident involves the employee, if sexual
violence by the employee of the contractor is proved. The contractor shall
be responsible for educating its employee about prevention of sexual
harassment at work place and related issue.
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SHER/TS BRI wd) Ay, vy 3R Farur (siffay 2013 H afgarsit
& I IdteT & U™ & quf srureH & fore Ot aRe omer gl d% &
IRIR & HiR U AR & f[aw a9 Idisd 3t i off Rerd &
Ad § SPher/Tadl gRT Tfed Siidie Rierd afafy & grer Rerid oo
Pt Tl 3R Jber/uoi! Rremd & Jey § Iad g & dgd Sfa
HRATs AT M| dF & fHdft +ft Hrart & Raaw Sdhar & fodt off
THR AR I a9 Idisd ! et Rierd &1 96 gr1 7fida &=t
Rrepraa afafa g1 I3 o e afe S$eR & wHaRt gRT aF g
fad g1 St 8, @t dheR ot off Mt et & forw fomier ghm, o
g1 § HHAR M g B RUTY & YT A Bt A=l 8l I g
SHER T FHAR! B AT WR IH IS Bt AHYUH iR T g

& 9R T fRAférd w1 & fore fomdigR g
e P 1T H §F qUT ShaR A 7 axdaell adl gd Uid W 3D HW
dPHeR | Ieairad fad 3R oy # g¥er feu gl
Th IN WITNESS WHEREOF The Bank and the Contractor have set their
yrfigr | respective hands to these presents and two duplicates hereof the day and
q TF year first hereinabove written.
afad g
If the
contract
or is a
Partner
ship or
an
Individu
al
gig P I H oF 7 30 fafad Wishd fhd € SR dhaR 3 31 WR aul
SheR | Ia9d gl ufaferodl wR e fFafia Aigy @vaTs 2/39% Ugd I9d feid
TH 3R T BT 3O 3R F 3 GXATdoll U7 I &l Ufdferad &1 fsare dHram
U g | gl
If the | IN WITNESS WHEREOF The Bank has set its hand to these presents
contract | through its duly authorized official and the Contractor has caused its
or is a|common seal to be affixed hereunto and the said two duplicate/has
Compa | caused these presents and the said two duplicates hereof to be executed
ny on its behalf, the day and year first hereinabove written.

Signature Clause

SIGNED AND DELIVERED by the Reserve Bank of India by the hand of

Shri
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(name and designation)

.................................. in the presence of
(1)
Address
(2)
Address
Witnesses

SIGNED AND DELIVERED BY If the partis a partnership firm or any individual

................................................ should be signed by all or on behalf of all the
......... partners.

(1)

Address

2) ......

Address

.......................................... If the Contractor signs under its common Seal
................................................ the signature clause should tally with their
........ sealing clause in the Articles of Associations.
Witnesses

THE COMMON SEAL OF

Was hereunto affixed pursuant to

the resolutions passed

By its Board of Directors at the The Contractor is signing by the hand of power
meeting held on of attorney whether a company or individual.
................................................ The Contractor is signing by the hand of power
................................................ of attorney whether a company or individual.



Directors who have signed these
presents in taken thereof in the
presence of

(1) e

SIGNED AND DELIVERED BY the
Contractor by the hand Of
Shri

and duly constituted attorney.
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